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INTRODUCTION

I, the Chairman, Committee on Public Undertakinss (20162019) having

be€n authodsed by the Commitlee 10 present the Repod on their behall presed

this Sixty Second Report on the Action Taken by Govemment on th€

recommendations contained in the sixty second Repon of the commi$ee on

Publc qnderlakings (201a-16) on the working of Kerda Agro Machinery

Corporation Limited based on the Repon of the Comptoller and Auditor General

of India for rhe year ended 3l March 2009 (Cornmercial).

Th€ sratements of Acrion Taken by the Covemment included in this repon

was considered by the Commirtee constiruled for lfie year (201G2019) at ils
meetins held on 3112017.

This Report was considered and approved by the Commit{ee at its meeting

held on l7-l-2018.

The Commiltee place on record their appreciation for th€ assisl.nce rendered

to them by the Accountant General (Audit), Kerala during the examination of the

Aclion Taken Statemenls included in this Repon.

Thiruvananthapuram.
l7lh January, 201&

C. DIVAKARAN,
Chairman,

Conmittee on Pubuc Undenakings.



RBPORT

This Report deals wilh rhe Acrion Taken by covemmenr on rhe

recommendations contained in the Sixry Se.ond Repon of the Commi[ee on
Public Undenslings t20t4 2016' retarrng ro Kerata Agro Mrchrnery Corporalion
Liinited ba-sed on rhe Repon of the Complroller and Audiror ceneral of India for
the year ended 31March, 2009 (Conmercial).

The Sixly Second Report of the Comminee on pubtic Undedakhgs (2OI4_

2016) was presenred 10 the House on dr Dec€mber, 2014.

The Repo( contained two recommendaiions in paft numbers 2 and 3 and the

Govemmenr furnished Acrior Taken Sratements ro both of them on ltll_2016.

The Commiuee at irs meeting held on 3l_12017 accepted rhes€ Acrion
Trten Staremenrs withoul remarks. These recommendations and rheir replies
fumished by lhe covemment are inctuded in this Report.

t77t20ta.
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REPLIFS FURMSHED BY THE COVERNMENT ON THE

RECOMMENDATIONS OF TTIE COMMITTEE WHICH

HAS BEEN ACCEFTED BY THE COMMITIEE

(4)

The Committee is Kerala Agro Machinery

the officials of lhelmost comp€titve pnce to

Conclusionv

the scheme and in such case
any varialion in sales tax or

(s)

Agriculture

Departnenl forced to suspecl an Cor?oralion is selling various
illicit nexus between LagriculluJal machineries at

corporaLion and thelsmall and marginal famers all
buyers of power tillers over India. The major sal€s are
which pronpted the outside Kerala and products
officials of the lare sold to farmers und€r
Corporation to levy lvarious subsidy sch€mes

Sales Tax

despite knowing the najor dealen are state owned

rescinded by KVATllike West Bengal AgJo
Acr. The Committee is llndurtries Corporalion, Tamil
much displeased to find lNadu Agro lndustries
that the supine attitude Corporation,
of the Comoration has Hodiculture
resulted in the cash loss Assam & Orissa Agro
of { 3.72 crore. The llrdustries Corporations and
Comm'llec .lirecLs tollrke organirarions which in
be fumished wilh altum disr'ibure |he machinenes
detailed reDort wiah alto farmers at subsidized rate.
depiction on the loss The subsidy sales pnces

Tripura
Corporation,

suffer€d by rhe (which includes vanous taxes,

alJ$rough state owned Agm
rate J Industries Corporalions. Their

atlaltered during the pendency of

fact that it was lAgro Industries Corporations

Corporadon due Lo Lhe lnght/insurance chages) have
imprudent decision of 1o be presubmitted and got
the Corporation to levy approved and cannot be
Sales Tax

WITHOUT REMARKS



born by
Policy, '
charging
(less than

diffic'rll
additional

agencies)/

olher ag€

CST anr

"iTtl3

Dirertor

nmely

2 3 Agriculture
Depanment

The Committee
reconmends lhat
officials of the

Cor?oration should

take eamest effods to

keep abreast with the

changes introduced in
the tax slructure from
time lo time, so lhat

such lapses can be

price will have
by the supplier.

With regard to rhe

recommendalion of lhe

Committee, the Managing
Dirertor has asured that all
cm will be taken to ensurc

of
insiruclions/revisions

policy, when company is
charging only nominal Pront
(less than 5%) on its various
products, il was practically
diffic'rll to Pass on the
additional CST of 2 3% either
to dealers (mainly Covemnent
agencies)/farmers. Moreover
an urtimely escalation in Pnce
may resull in loss of goodwill
and the customers may opl for
olher agencies. It was tbis
asp€ct which led the comPany
to move the Govemment for
reinstatement ot €oncessional
CST and the Covemment
th€refore restored lhe

and
all

Thiruvananthapuram,
l?th January, 2018.

C. DIVAKARAN,
Chairman,

Conmiuee on Public Underrakings.
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